
 339  Matters  Under

 [Sh.  N.  Dennis]

 So,  1  urge  upon  the  Government  to

 keep  the  road  in  traffic  worthy  condi-
 tion  by  undertaking

 rg
 keke

 at

 ne
 earliest.

 Gai  Need  { 131६: 31.८ किन | 10 सीक  Ane nade dis-
 placed  on  account  of  Batangi  Irriga-

 tion  Project  in  M.P.  ~~

 [Translation]

 SHRI
 MOHAN

 LAL  JHIKRAM
 (M  a):  peaker,  it,  a
 years  have  asset  since  a  multi-pur-
 pose  “Barangi”  Irrigation  Project
 in  Madhya  Pradesh  had  been  set  up.
 The  affected  people  of  the  submerg-
 ed  areas  of  Mandia  and  Siwni  Dis-
 tricts  have  not  been  rehabilitated
 even  after  so  many  years.  Neither
 the  supply  of  electricity  nor  the  faci-
 lity  of  transporiation  has  been  pro-
 vided.  There  is  no  proper  arrange-
 ment  of  schools  for  the  children.  It
 was  announced  again  by  the  Admi-
 nistration  that  35  per  cent  amouni
 would  be  reicased  to  the  cwners  of
 the  submerged  land.  But  this  amount
 has  not  been  paid  to  them  so  far.
 Thus,  the  Government  is  playing  with
 the  lives  of  those  people.  By  acquir-
 ing  their  land,  they  have  been  ren-
 dered  landless  as  well  as  homeless.

 I  urge  upon  the  Government  that
 an  amount  of  35  per  cent  should  im-
 mediately  be  paid  to  the  displaced
 persons  to  ensure  their  all  round  de-
 velopment  and  rehabilitation.

 13.35  hrs.  [SHRI  SHARAD  DIGHE

 in  the  Chair]

 हए)  Need  to  evolve  a  Flood  Contro!
 and  Water  Management  Scheme  in

 Mahazanda  sub-basin  in  North-
 Eastern  Bihar

 [English]

 SHRI  SYED
 (Kishangani):  Sir.  while  the  Kosi
 sub-basin  and  Teesta  sub-basin,  which,
 both  form  part  of  the  Ganga  basin,
 have  received  due  attention  from  the
 Central
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 da  sub-basin  lying  between  them  has
 received  practically  no  attention  from
 the  point  of  view  of  Water  Manage-
 ment  or  flood  control.

 The  Ganga  Basin  Flood  Control
 Commission  has  prepared  a  compre-
 hensive  plan  for  the  Mahananda  sub-
 basin  and  even  worked  out  schemes
 under  the  plan  but  so  far  no  scheme
 appears  to  have  been  taken  up  in  a
 planned  manner  so  that  a  phased  and
 time-bound  programme  for  the  im-
 plementation  of  the  plan  may  be
 evolved.  Every  year  the  recurring
 cycle  of  floods  and  erosion  continued
 to  take  their  toll  in  life  and  property.

 The  whole  of  North-East  Bihar  lies
 in  the  Mahananda  basin  and  no  eco-
 nomic  development  is  possible  with-
 out  flood  control  and  water  resour-
 ces  management  in  the  region.  Some
 of  the  tributaries  of  Mahananda  fre-
 quently  change  course,  some  contin-
 uously  erode  their  banks.  In  many
 places  the  river-bed  has  risen  above
 the  adjoining  land  due  to  silting.

 it  is  requested  that  the  Mahanan-
 da  plan  be  finalised  with  the  approval
 of  the  Planning  Commission,  the  pri-
 orities  infer  se  among  the  schemes
 therewith  should  be  determined  and
 Central  Government  should  under-
 write  the  Plan  to  the  extent  of  at
 least  50  per  cent.  A  Mahananda
 Basin  Flood  Control  and  Develop-
 ment  Authority  should  be  constituted
 with  the  representation  of  the  two
 Governments  as  well  as  the  people
 of  the  region,  in  order  to  undertake
 the  implementation  of  the  plan  in
 right  earnest.

 (v)  Need  to  declare  the  West  Coast
 Canal  in  Ker@la  as  National  Water-

 way

 SHRI  T.  J.  ANJALOSE  (Alleppy):
 Sir,  the  éntirestretch  ofthe  West

 Western  Coast
 of  Kerala  had  a  pivotal  role  in  the
 progress  of  the  state’s  economic  de-
 velopment.  For  centuries  this  was  the
 cheapest  mode  of  travel  for  the  peo-
 ple  of  the  State  and  for  the  transpor-
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 tation.  of  the  agricultural  products,
 Now,  the  State  Government  has  _  re-
 quested  the  Central  Government  to
 declare  the  entire  stretch  of  this  West
 Coast  Canal  as  national  waterway.
 In.  a  period  of  constraints  in  oil  con-
 sumption,  using  this  waterway  will  be
 more  economical.  Some  preliminary
 works  in  this  regard  have  been  un-
 dertaken  by  the  Government  of  In-
 dia,  but  it  has  not  yet  been  completed.
 I  request  the  Government  to  take  ur-
 gent  steps  to  declare  the  West  Coast
 Canal  in  Kerala  as_  national  water-
 way.

 \
 (vi)  Need  to  declare  the  West  Coast

 agency  at  Hazaribagh,  Bihar

 (md  2  =>  दे
 |  Transiation]

 ।

 SHRI  BHUBANESHWAR  PRA-
 SAD  फा्माठ  "एसब्द्धताएएीों :  =  Mr.
 Chairman,  Sir,  Hazaribagh  district

 headquarters  which  is  also  the  head-

 quatters  of  the  North  Chota  Nagpur
 Commissionary  has  not  yet  been  con-

 nected  through  railway-lines.  In  the
 absence  of  this  facility  the  people  of
 this  area  face  a  lot  of  inconveniences.
 Ten-years  ago  there  was  a  railway
 out-agency  in  Hazaribagh.  But  even
 that  facility  has  been  withdrawn  and
 this  has  further  aggravated  the  peo-
 ple’s  difficulties.  They  have  to  go  to

 Hazaribagh  Road,  Koderma,  Dhan-
 bad  or  Barka  Kana  railway  stations
 to  book  tickets  for  their  rail  journeys.
 So,  I  urge  upon  the  Government  to

 open  a  permanent  railway  out-agency
 in  Hazaribagh  and  to  reserve  some
 seats  from  there  in  Calcutta,  Delhi,

 Bombay  bound  trains  and  for  other
 cities.  There  should  be  an  arrange-
 ment  for  freight-booking  also  from
 that  place.  These  arrangements  should
 continue  till  that  place  is  connected

 through  railway  lines.

 342.
 People  (Amend.)

 ी  Eo  as)

 STATUTORY  RESOLUTION  RE:
 DISAPPROVAL  OF  THE  REPRE-
 SENTATION  OF  THE  PEOPLE

 (AMENDMENT)  ORDINANCE.
 AND

 THE  REPRESENTATION  OF  THE
 PEOPLE  (AMENDMENT)  BILL

 As  passed  by  Rajya  Sabha  -  हिज

 |  English]

 MR.  CHAIRMAN:  The  Hcuse
 will  now  take  up  the  next  Item  Nos.
 11  and  12.

 Shri  Girdhari  1.81  Bhargava—not
 present.

 Shri  Sobhanadreeswara  Rao
 ?  U  ;

 SHRI  SOBHANADREESWARA । R  ijayawada): Sir,  I
 Bex प  move  :

 “That  this  House  disapproves:  -of
 the  Representation  of  the  People
 (Amendment)  Ordinance,  1991  (Or-
 dinance  No.  2’of  1991)  promulgated
 by  the  President  on  the  18th  Ap-
 ril,  1991.”

 Sir,  this  Ordinance  was  issued  at
 the  time  of  Elections  to  the  Tenth
 Lok  Sabha.  This  Ordinance  was-is-
 sued  so  that  the  Elections  can  be
 postponed  in  the  State  of  Jammu  &
 Kashmir.  I  feel  this  Ordinance  should
 not  have  been  promulgated  because
 Jammu  and  Kashmir  State  has  six
 seats  in  the  Lok  Sabha.  While  three
 Seats  are  in  the  Kashmir  Valley,  two
 are  in  Jammu  and  one  in  Laddakh.
 Though  it  is  well  understood  that  the
 situation  in  Kashmir  Valley  is  not
 conducive  for  holding  of  free  and
 fair  elections,  yet  the  situation  is  not
 that  bad  in  the  Jammu  and  Laddakh
 area.  There  is  no  point  in  postpon-
 ing  elections  in  these  three  seats.

 Mr.  Chairman,  Sir,  you  are  aware
 that  the  Government  had  thrown  out
 the  Government  in  Assam  led  by
 Shri  Prafulla  Kumar  Mohanta  saying


